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are to be Filed within 3 days.
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HUn’ble _ml‘. ,Justice RoKo le‘ma, V.Co

Hon'ble Shri K.D. Saha, Member (A)

Shri S.K. Singh, the learned counsel for the
applicént."ﬁh Heérd.leapned counsel on the question
of admission. Issue notices tc‘thé other side to shou

cause why the contempt procesdings be not initiated against

‘them. List this case on 27.6.95. The respondents may file |

counter reply before the date of Hearing. kis &equisiteé
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(R Ko Varma )
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VMember (T}
Membe r (&)

- Hon'ble Mr, A.K.Sinha,
\

Hon'ble Mr. K, D,L&hs,

———

Shri S.stingh, learned;counsel'for the
a?plicént submits th#t copy of the show~cause has
been_served on himKOnly today &nd he prays for

time to file replf to show-cause. He further sﬁbmits
that this may be listed for hearing on 3rd -of July, 95.
The Sr. &ténding Cﬁunsel'for the Union.of India Shri

J. N, Pindey is present in the Court, Let it be listed

on 3rd of July, 1995 for hearing.

( &.K.Sidnha )
Member (J)

( ¥.D.3aha )
Menber (A)
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3./ 3.7.95. _Hon'ble Mr. Justice R.K. Varma, V..
| ;an'blslShri,K.D._gaha, Meber (A) |.

Liét fhis~césa on 4.7,95,v[.

:‘(K,y.,_ ‘

/e8S/  (K.D. Saha). L (R.K. varma)

' Nember‘(ﬂ) Vice-chairman-
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Hon’ble 5hr1 Aok, oxnha, Nemoer(J)
vt . Hon‘ble bhrl Ne bahu, Nemoer(A)

- Heard the learnéd counsel for the
petxtlonar who submitted that notices were issued
,.to shou Cause to the respondents as to uhy contempt
proceading be not initiated ‘against them and in

-~ pursuance thereof the. regpondents have filed their

shou+ cause.oni3l«€. 1995, _He further submitted that
in the present petition ; the contemnars are_ Shri |

“p.S4 Narule,Chief. General Manager Teleumm,dihar Circle,
' patna, and shri, R.f.Prasad, T.0D. m.,Rancm but the

“show Ccause has .been. f;led on behalf of the

-

respondents by one .Shri V. U.bzngth.E (Legal) Department
-of " Telecom * and.he (drew _ouyr. attent;on to rule 11
‘of - contempt of Courts . Rules,1992, framed under the
~Central Administrative Jrisunals Act, which clearly

- lays doun that.the .respondentl may flle hls

“reply duly- supported. py an. affldavxt on or before

‘' the first date of hearipg or within ”suChaexfanﬁqgl

time, as may Do granted by the Tr;bunal.v_ ,4 B 4

‘24 Rule 10 of the aforeseid Rules : eys
: Tribunal,

es, the
ase of

zdgdn ‘that unless ordered otheruise’ by the
whenever a notice is 1ssued under these Rui .
respondent shall eppear in person in ﬁhe c

‘criminal,contempt and in person or thrgtgr
advocate in the case of civil contempt _?’

and plcce prescribed in the notice an;A :2n§inue
e

to attend on subsequent dates to whick

t the time

petition is posted. ;
3. £0n the basis of these lega){ position,
the pith and substance of the content ‘On of the
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learned counsel. Qﬁrf,SoKohhimgh for the petitioner |
is that the show cause filed on behalf of the
respondents is not a proper show ceuse and there

3

is noﬁhihg in the show cause: to. disclose that

Shri V.D. Singh, who has filed this shouw cause,

has been duly authorised by the contemmers tco
file this shou cause and the show cause is not
.an afF;davited petitlon, as required under the Rules
of the‘ Contampt oF Courts Rules Framad undler the Act,

o t ;4':.‘ J 1

4o ' " mr. JoNe. Pandey, Senior Standing Counsel

For the Unitn-of Indiaj-who.ie preseni in Court, is
direcied to Flle the 'show cause of the respondents,
namaly, ahrl “Pe9d 'Naruls,CGMT ydihar Circle, Patna; .
and shri' Re M,Prasad, TeliMe, Ranchi, in pFoper. affidavited
form sinc@ the present show cause filed by ,one anri
"\, 0. singh “'ddés not ahow - oF -disclose Lthaﬁ_@g

" has been duly ‘authorised -by the contemners to file
‘the show cause' :and that the present show cause
‘filed is not an affidavited pstiktion; rather a
verification has- belen” ngan.at the epnd of the
petition oy said Shri V. D.blmgh,ciﬁb' “shiow cauggﬁ&g be
filed within two weekss List this cass on 17. 7095,
‘%\vv«wyh~l”LZB§T§):f’ - AQL« QEK&
(No Sahy) T T (AK. blnha) ﬂ%?ﬂb
Member (A@ , . Nembur(J)

\
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i D e Hon'ble Mr.A,K.Sinha, Member (J)

1'8.':7.3:995  Hon'ble Mr. N,Sghu, Member (&)

We have heard the learned counsel Shri S,K,Singh
for the petitioner and the Sr. Standing Counsel Shri
J.NoPandey, opposite party on the contempt petition

and we have also gone'through the show-cause filed

on behailf of the responients‘and also thelfejoindgr
lfiled by the petitioners. ' o . R
2. After hearing at iength the learned counsei
. of the parties and gone tﬁrough the order of this
iribunal passed in d;A,-121/95 dated 19,5.1995 and
the compliance order by tﬁe qppésité party in its
| order dated June 6, 1995 conta@ined in Annexure-A/5
¥ " to the rejoinder petigion, we are bf the view that

prima facie, no contempt HEsTheen Committed by the

respc‘)nd_ents. in comﬁlianCe with the order of this

Tribunal referred to @Bove dated 19.5.1995,

Y 3. At this staée, hoﬁﬁwer, the iearned counsel |,
for the peéetitioner submitted that if the Tribunal
considers that no.contempt haé“béen cotmitted by the
opposite party, he may be allowed to withdraw this

‘ petltlon.

4 Considering the SubmiSSiOnS‘Of the learned

counsel for thé parties, the préYér fbr withdrawai

of the applicdtiOn is allowed and this CCPA is dlSmlsSed

as w:.thdrawn°

S

| - { N.Sahu ) T~ ( Ak sinha )
MBS, . Member (&) o < Member (J)




